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In the High Court Of Himachal Pradesh

Case No : Execution Petiton No. 204 Of 2021

Tilak Chand Katoch APPELLANT

Vs

State Of Himachal Pradesh And Others RESPONDENT

Date of Decision : 17-11-2021

Acts Referred:

Citation : (2021) 11 SHI CK 0059

Hon'ble Judges : Vivek Singh Thakur, J

Bench : Single Bench

Advocate : A.K. Gupta, Hemant Vaid

Final Decision : Dismissed

Judgement

Vivek Singh Thakur, J

1. Learned Additional Advocate General submits that reply on behalf of
respondents No. 1 to 3 stands filed. The same is not on record. Be taken on
record, if in order.

2. Learned Additional Advocate General submits that in compliance of order
passed by the court case of the petitioner has been considered, but his claim has
been rejected vide orders dated 4.12.2021 passed by Superintending Engineer,
I&PH, Dharamshala.

3. Learned counsel for the petitioner submits that orders were never
communicated to petitioner, but in view of reply, he seeks permission to
withdraw this petition with liberty to avail appropriate remedy before Competent
Court of law for redressal of his grievance including assailing the aforesaid
orders, whereby claim of the petitioner has been rejected.

4. In view of above, the petition is dismissed as withdrawn with liberty as
prayed. As the petitioner was pursuing his cause by filing present petition,
therefore, delay and laches would not come in his way for assailing the impugned
orders, but subject to filing of the petition within reasonable time from today.
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